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The circular sent by the Union Law
Minister seeks to obviate this con-
troversy gnd pave the way for smooth
transfer of Judges.

The Advocates’ Association of Wes-
tern India at it meeting has passed
a unanimous resolution protesting
against the circular sent by the Union
Law Minister to the Chief Ministers
and has glso urged the Chief Justice
of India tp protest against the action
of the Union Law Minister.

The gubject matter of the circular
has far-reaching consequenceg from
the point of view of free and inde-
pendent functioning of the judiciary.
The Union Law Minister should
therefore make a statement clarifying
the position in this regard.

(V) REDORTED INADEQUATE SUPPLY OF
YARN TO TEXTILE INDUSTRY IN WEST
BENGAL

SHRI MUKUNDA MANDAL (Ma-
thurapur): Sir, under Rule 377. I
rais. the following matter of urgent
public importance.

The textile industry of West Bengal
had earned credjt by superior artis-
tiy and workmanship till three de-
cadeg back. But, with time, it took
back gseat, mainly due to inadequate
supply of yarn. The reason for this
is the steady increase in the cotton
freight from the cotton growing areas
in the west and north, which was not
pooled or equalized on the lines of
freight equalization for steel, coal,
etc. The State was also neglected so
far gs synthetic products are concern-
c¢d. Another reason is the fluctuat-
ing cotton prices. Although it is per-
tinent to safeguard the legit’mate in-
terests of t1e cotton growe.s to en-
courage angd ensure sustained promo-
tion of better quality of cotton, crop-
vigilance is also necessary as guaran-
tee against erratic fluctuation in cotton
prices.

I, therefore, demand an assurance
of steady supply of the principal raw
material at 5 reasonable price im
West Bengal.

CHAITRA 18, 1903 (SAKA)

Rule 377 Mz

(vi) SHORTAGE OF POLIO-VACCINE IN
DELHI AND OTHER PARTS OF COUNTRY
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(vii)" WEsT 'BENGAL'S LEGISLATION IN
SHrRI RamM KrisHNA SArpA VIDYA-
PITHA AND THE BANGLADESH GROUP
OF COLLEGES

SHRI CHITTA BASU .(Barasat):
Sr‘ with your permission, under rule
"377 1 make the following statement.

An extraordinary situation has been
created due to the reported rejection
of assent by the President to the
West Bengal Legislation which seeks
to extend for a further period of two
-years gdministrative control and man-
agement of Siri Ram Krishna Sarada
deyapltha

It ig to be noted that the adminis~
tration of that instituion was taken
-over for a limited period which ex-
pired on the 5th of April last. A Bill
was passed by the West Bengal Legis-
lative Asembly extending the period
of such administrative control which
_has been reportedly refused.

A vacuum has been created in the
administrative arrangements of the
“institution.

Another Bill has been pessed by the
West Bengal Legislative Assembly by
which the State Government propo-
ses to extend the period of adminis-
trative control over the Bangabashi
Group of Colleges which expires on
the 13th April, 1980

. This is an urgent matter and re-
lates to the smooth and uninterrupted
functioning of two important educa-
tional institutions of the State.

urge upon the Minister of Educa-
tion to.make a statement in this re-
gar;d.

X L
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*DEMANDS FOR GRANTS, 1981-82

—-Contd

MINISTRY OF DEFENCE

-

MR. DEPUTY-SPEAKER: Now we
go to the next item—The Budget
(General) Discussion and Voting on
the Demands for Grants under the
control of the Ministry of Defence.

The House will now take up dis-
cussion and voting on Demand Nos.
19 to 24 relating to the Ministry of
Defence for which 6 hours have been
allotted.

Hon. Members whose cut motions
to the Demands for Grants have been
circulated, may, if they desire o move
their cut motions, send slips to the
Table within 15 minutes indicating
the serial numbers of the cut motions
they would like to move.

A list showing the serial numb-rs
of cut motions treated as moved will
be put up on the Notice Board short-
ly. In case any Member finds any
discrepancy in the list he may kindly
bring it ty the notice of the Officer
at the Table without delay.

Motion moved:

“That the respective sums not
exceeding th: amunots on Revenue
Account and Capital Account shown
in the fourth column gf the Order
Paper be granted to the President
out’of the Consolidated Fund of
India to complete the sums neces-
sary to defray the charges that will
come in course of payment during
the year ending the 31st day of
March. 1982, in respect of the heads
of demands entereg in the second
column thereof against Demand
Nos. 19 to 24 relating to the Minis-
try of Defence.”

*Moved with the recommendation of the President.



